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l.IR. f>EPUTY-SPEAK&: The. 
question is: 

"That leave be granted to intro-
duce a Bill to regulate the 
right of citizenship of persons 
belenging to the religiQus 
min~rity communities, who 
have migrated to the terri-
tory o'f India from the terri-
tory of Pakistan, now includ-
ed in the territory •.:>f Bang1a-
desh and matters incident•al 
thereto.'' 

The motion was adoPted. 

SHRI ~- P. YADAV: I introduce 
the Bill. 

MOTOR VEHICLES (AMENDMENT) 
BILL• 

(Amendment of Section 95, etc.) 

SHRI V. N. GADGIL (Pune): Sir, 
I beg to move for leave to introduce 
a Bill further t-.:> amend the Motor 
Vehicles Act, 1939. 

MR. DEPUTY-SPEAKER: The 
question is: 

"That leave be granted to intro-
duce a Bill further to amend 
the M'Otor Vehicles Act, 
1939." 

The motion was adopted. 

SHRI V. N. GADGIL: I introduce 
the BilL 

NEWSPAPERS (PRICE AND PAGE) 
BILL* 

SHRI V. N. GADGIL (Pune): Sir, I 
beg to move 'for leave to introduce a 
~ill to provide for the regulation o! 
the prices cbarged for newspapers in 
relation to their pages and of matters 
connected therewith for the purpose of 
preventing unfair competition among 
new&)Mpers so that newspapers may 
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haYe fuller opportunities of freedom 
of expression. 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

"That leave be granted to intro-
duce a Bil to provide fOr the reaula-
tion of the prices charged for news-
papers in relation to their pages 
and of matters eonnected therewith 
for the purpose of preveating un-
fair competition among newspapers 
so that newspapers may have fuller 
opportunities of freedom of expres-
sion." 

The motion was adopted. 

SHRI V. N. GADGIL: I introduce 
the Bill. 

DISPLACED PERSONS (DEBTS 
ADJUSTMENT) (AMENDMENT) 

BILL• 

(Amendment of Section 31) 

SHRI V. N. GADGIL (Pune): I 
beg to move for leave to introduce a 
Bill further to amend the Displaced 
Persons (Debts Adjustment) Act, 1951. 

MR. DEPUTY-SPEAKER: The 
question is: 

"That leave be granted to 
introduce a Bill further to amend 
the Displaced Persons (Debts 
Adjustment) Act, 1951." 

The motion was adopted. 

SHRI V. N GADGIL: I introduce 
the Bill. 

CONSTITUTION (AMENDMENT) 
BILL* 

(Amendment of Eighth Schedule) 

SHRI BHOGENDRA JHA (Madhu-
bani) : I beg to move for leave to 
introduce a Bill further to f\mend the 
Constitution of India. 
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MR. DEPUTY-SPEAKER: 'fhe SHlU RASHIZD MASOOi>: I 
question is: introduce the BilL 

"That leave be granted to 
introduce a Bill further to amend 
the Constitution of India.'' 

The motion was adopted. 

SHRI BHOGENDRA 
introduce the Bill. 

JHA: I 

CONSTITUTION (AMENDMENT) 
BILL• 

(Amendment of Article 15 etc.) 

SHRI BHOGENDRA JHA (Madhu-
bani): I beg to move for leave to 
introduce a Bill further to amPnd the 
Constitution of India. 

MR. DEPUTY -SPEAKER: The 
question is: 

"That leave be granted to 
introduce a Bill further to amend 
the Constitution of India." 

The motion was adopted. 

SHRI BHOGENDRA JHA: I intro-
duce the Bill. 

HIGH COURT AT ALLAHABAD 
(ESTABLISHMENT OF A PERMA .. 
NENT BENCH AT MEERUT) BILL* 

SHRI RASHEED MASOOD 
(Saharanpuz): I beg to move for leave 
to introduce a Bill to provide for the 
establishment of a permanent Bench 
of the High Court of Allahabad at 
Meerut. 

MR. DEPUTY-SPEAKER: The 
question is: 

"That leave be granted to 
intJIOd.uce a Bill to provide fOT the 
establishment of a permanent 
Bench of the High Court of Allaha-
bad at Meerut." 

The m.otion was adopted. 

HlGH COURT OF BOMBAY 
(ESTABLISHMENT Oi' A PERMA-
NENT BENCH AT AUMNGAl3A0) 

BILL• 

SHRI UTTAM RATHOD (Hingoli): 
I beg to move for leave to introduce 
a Bill to provide for the establishment 
Of a pemanent Hench of the Iiigh 
Court of Bombay at Aurangabad. 

MR. DEPUTY -SPEAKER: The 
question is: 

''That leave be granted to 
introduce a Bill to provide for the 
establishment of a permanent Bench 
of the High Court ot Bombay at 
Aurangabad." 

The motion was adopted. 

SHRI UTTAM RATHOD: I introduce 
the Bill. 

EMPLOYMENT BILL* 

SHRI BHOGENDRA JHA (Madhu-
bani): I beg to move for leave to 
introduce a B1ll to provide elnploy-
ment to the largest number of per-
sons and bring down unemployment 
to the minimum level on the basts of 
the principle of one-person-one-job." 

MR. DEPUTY -SPEAKER: 'The 
question is: 

''That leave be granted to 
introduce a bill to provide employ-
ment to the largest number of pet-

sons •and bring down unemployment 
to the minimum level on tbe basis of 
the principle of one-perron one-job.'' 

The motion was adopted. 

SHRI BHOGENDRA JHA: I. 
introduce the Bill .. 
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